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©355. Sumi ABDUL GHANI: Wil
the Minister of Worksg anp HousinG be
pleased to state:

(a) whether there is any proposal
under consideration of Government to
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allot land in Delhi to those Members |

of Parliament who want to construct
houses; and

(b) if so, what are the details of
the proposal?

Tue MINISTER or WORKS awnp
HOUSING (Surr  Menr  CHAND
Kuanna): (a) and (b) A reguest was
received about a year ago from some
Members of Parliament for the allot-
ment of land in New Delhi for the
setting up of g colony mainly for Par-
liamentarians. When T held discus-
siong with some of the Members the
position was not very clear.

The |

matter has, therefore, not been pur- |

sued,
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SHRI AKBAR ALI KHAN: On a point
of order. I think Members of Parliament
have got no vested interests. They are just
like othsr citizens. If they want anything
either through a co-operative society of
any other machinery, they should apply
as citizens because Membsrs of Parlia-
ment have got no right as Members of
Parliament to get any preference over
others.
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fide reasons to live here?

IdUH q HTAT 91 |

1964 1] 2642
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to Questions

(Interruptions)

MR. CHAIRMAN: It seems that I have
not been able to convince Members that I
try to accommodate as far as possible.

Why should they shout?
Suri BHUPESH GUPTA: Sir, the
position should be made absolutely

clear as to why it is at all necessary for
Members of Pariament who are given
accommodation here, who come from
distant parts of the country and for a
limited period, to ask for land at
concessional rates when local residents
and others are not getting it Do I have
an assurance from the Government that no
such advantageous accommodation
shall be made available to Members of
Parliament except in respect of those who
are residents of Delhi  or have bona
Therefore, the
question of such a committee does not
arise. Therefore, 1  should like to
have a clear assurance from the Gov-
ernment that just because the housing
problem is difficult, he will not allow
Members of Parliament coming from all
parts of the country—some of them, not
all—to take advantage of the
situation in order to secure land for
themselves at concessional rate and
build houses here.

SHRI MEHR CHAND KHANNA: A«
has been stated by Shri Akbar Ali Khan,
a Member of Parliament is as good a
citizen as anybody else. He has as good a
.charge on the Housing Minister as any
other citizen. And if a request is made on
the same lines like any other co-operative
society, it will be looked into. But
nowhere, as far as I can remember, have |
said—and I can categorically say— that
any concession was required in the
matter of allocation of land or the
purchase of land or the sale of land.
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SHRI M. R. SHERVANI: May I know, Sir, if
a Member has been here for a couple of years
and hopes to be here for another fifteen or
twenty years, if he applies on individual basis

to the Housing Ministry for a small plot, will it
be considered favourably?

SHRI MEHR CHAND KHANNA: A Membei
of Parliament is a charge on the Housing
Committee of both the Houses of Parliament
The Minister for Housing has no right to allot g
house to a Member of Parliament, he does so on
the recommendations of the I House Committee

IRAJYA SABHA ]

SHRIM. R. SHERVANI: I want land.

Suri MEHR CHAND KHANNA: I am
coming to that because you kindly wrote to me
the other day. You wanted and I told you that
you have to approach the Chairman of the
Housing Committee of the Rajya Sabha. As far
as the question of land is concerned, lands are
available in J Delhi, lands are being sold every
day ;

to Questions 2648

in Delhi. There are plots which are available
with the Delhi Administration. I do not think
there should be any difficulty and if a
Member of Parliament wants his case to be
sponsored to the Delhi Administration, I shall
be too happy to do so.

DEMOLITION OF JHUGGIS AND JHONPAKIB Or
BHoOOLI BHATIARI KA JUNGLE

*356. SHRI B. K. GAIKWAD: Wffl the
Minister of WORKS AND HOUSING be pleased
to state:

(a) whether it is a fact that the Jhuggis and

Jhonparis of the people belonging to the

Scheduled Castes at Bhooli Bhatiari Ka
Jungle, Panch-kiun Road, New Delhi were
demolished by the special staff of Delhi
Administration at mid-night and during rains
on 7th July, 1964; and

since when these people were

(b)

residing there?

THE MINISTER or WORKS AND
HOUSING (SHRI MEHR CHAND KHANNA): (a)
No huts were demolished at mid-night on the
7th July, 1964. The demolition operation*
were carried out during day time on various
dates in June, July and August 1964, as
unauthorised huts were put up again and again
by certain squatters.

(b) These squatters put up unauthorised
huts for the first time in the third week of
June, 1964.

SHRI B. K. GAIKWAD: My question is
since when these hutment dwellers are
residing on those sites? He says 3rd June
1964. You will find that the huts are there for
years together.

SHRIMEHR CHAND KHANNA: No,
not in this case.



